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'HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

HON BLE ‘MR, S, KASIPANDIAN ADMINISTRATIVE MEMBER

{

K. John,
Assistant Dlrector,

- Enforcement Dlrectorate'

Govt. of India,Trivandrum. ...Applicant

(By Advocate Mr,K, Prabhakaran)

1.

4,

Vs, -
Union of Inqia, represented

by Secretary to the Covt, of
India, Ministry of Finance,

Deptt. of Revenue, New Delhi.

Director,
Enforcement Directorate

Av(Forelgn Exchange Regulation Act)

Govt, of India, New Delhi-3,

Deputy Director (Admn)
Enforcement Directorate

‘Foreign Exchange Regulation Act,
‘New Delhi=-3.

Deputy Director, Enforcement

Dlrectorate. Madraa.' ....RQSpondents

(By Advocate Mr.V,Ajith Narayanan rep.VB UnnlraJ)

O RDER ~

”HFT”UR SANKARAN NAIR(J), VICE CHAIRMnN

Applicant challenges Annexure.A9 by which the

second respondent rejected his reqﬁest for ccrrecting

his date of birﬁh.‘ The’order merely states:

N

Learned counsel for applicant submitted that orders

"the request of Shri K,John....has been
considered by the competent authority bu;

it has not been found possible to ‘agree to

the same.,”

liké this, unsupported by reasons cannot be‘supported

or sustained,
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2. In answer learned Standing Counsel for
respondents would submit that if the files are

examined, reasons may be available, An order has

'to be tested by the reasons evident from-it and it

cannot be supported by reasons that may be discovered

- by an ingeni®us mind., It is settled law that every

order causing adverse civil conseguences on a citizen
must be supported by reason., A speaking order is

necessary in such case$ In Dr. (Miss) Beenapani Dei,

(AIR 1967 SC 1269 )the Apex Court pointed out the
imperative necessity to State'feasons for conclusions,
The impugned order bears the inscrutable face of a
sphinx, We quash the same and direct the competent
.authority to consider the matter afresh and pass a
reasoned order supporting its conclusions with reasons,
3. _ Original Application is allowed, No costs,
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_Dated 21st April, 1994,
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